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Ot. of Decision : 4-12-95

T. Bhaskear Rao

Applicant.
Vs

1. The Chief General Manager,

- Telecemmunications, A.P.Circle,
-Dept. of Telacommunications,
Govt. of India, Hyderabad.

2. The District Telecom Enginear,

Karimnagar Oistrict,

Dept. of Telecommunications,
Govt. of Indie,

Dist : Karimnagar (AP).

3. The Sub-Divisional Officer(Telecom),
© Jagtial Sub-Divisien,

Daept. of Telecemmunicetions,
Jagtial, Dist : Karimnagar (AP).

«« Respondents.

Counsal for the Applicant : Mr. P. Navean Rao

-
-

Counsal for the Respondents

)
L

Mr. N.U.Ramana, Addl.CGS

Cl THE HON'SBLE SHRI JUSTICE V. NEELADRI RAC : WICE CHAIRMAN

. THE HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN.)
o
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r Jagitial, Kard mnagar Dist.A.P.

| : | i
"I‘o . L ‘

1. The Chief General Manager, Te€lecommunications,

‘ A.P.,Circle, Dept.of Telecommunications, o
Govt.of Indj.a, Hyderabad.

|

2, The District Telecom Engineer, |

1 Karimnagar bist. Dept.of Telecommunications,

| Govt.of India, Karimnagar Dist.A.P.

3. The Sub Divisional Officer(Telecomd !
Jagitial Sub Division, Dept.of i‘e.leccmnunlcations,

|
4. One copy to Mr.P.Naveen Rao, Advocate, CAT, Hyd.

5. Cne COpY to MI-N.V.Ramana_, Addl.CGSC.CAT.Hyd.
6., One copy to Library, CAT.Hyd. ‘ _
7. One spare copy. Co i
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OLA.1471/95 - Dt.of order:4-12-1995

ORDER

As per Hon'ble Shri R, Rangarajan, Member (Admn)

He?rd Shri P. Naveen Rao, learned counsel for the
applicent and Shri N.V. Ramana, learned Standing Counsel

for the respondents. - '

2. The applicant herein waa initially engaged as a

Casual Mazdoor in January, 1986 under respondent Ro,.3,

- He-was-continuously engaged as such, till April,1987. There-

! . . .
after, he umaxx retrenched and was also not engaged.

3. This OA is filéd praying for a direction to the res-
pondents to renengage him as a casual mazdoor on muster rolls
basis and continue him in service with all consequential

benefits.

4. The applicant was dischargea way—back in April, 1987
i.e., qbout 8 years back. Hence, the long period of absence

cannotibe condonned,

5. However, the applicant has gained expertise in discharging
his duties in the Telecom Department, Hence, preference has
to be éiven to him for re-engagement if there is work in

future compared to freshers from the open market.

6. IA the circumstances, the following direction is given.
"The applicant should be re-engaged if there is work in
futuré in preference to freshera from the open market.
In pursuance of this direction if he is going to be refengage&
none Of the casual laboureswho are already in service will |

be retrenched."”
7. OA is ordered accerdingly at the admission stage.

No costs. 4/

v ’ Wm'\\
(R .RANGARAJAN) (v NEELADRI RAO)
Member (Admn) o Vice-Chairman

: Dtd.:The 4th Dec.,1995 i
_ | Dictated in the open court végﬁélsuﬁﬁtjlez
mvl qk/ iz&qulZSﬂ'ﬁﬁw%igﬂiig ‘)
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END

" THE HON'BLE MR.R.RANGARASAN sM{xi)

DATED: \,\-‘()_%995 o ;

—ORDER/JULDGMENT

M.A./R,A./C.A.No.
o in
0.A.No. \U\"H (q/g

T.tz'i"zqol. . (V‘J P.LJO.

S

Adnigted and Interim directions
Issupd,
-

Alldwed.

Disposed of with directions.

“Distisced. ‘

Dighissed ggx;fifgggﬁgiVdekCCLf SN%M%Z“
. Didmissed for default.

Orde red/Re jected.

e . Noforder as to costs.
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